IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -

* NEW DELHI
0.A. No. 2236/89 - 198 | |
T.A. No. f _ ' ’
DATE OF DECISION 2411,1989 |
Shri Sukhbir Saran . Applicant (5)
Shyi B,S4 Mainee Advocate for the Applicant (s)
. 4 Versus '
Shri OeNe Voolri ‘ Advocate for the Respondent (s)

CORAM :

The Hon’ble Mr. Po.Ke KARTHA, VICE CHAIRWAN(J)

The Hon’ble Mr. I,K, RASGOTRA, ADMINISTRATIVE MEMBER

el e

~asked for consequentlal reliefs,

Whether Reporters of local papers may be allowed to see the Judgement ? %—fx
To be referred to the Reporter or not ? %3
Whether their Lordships wish to see the fair copy of the Judgement 7 Mo

To be circulated to all Benches of the Tnbunal 2/Ve

JUDGEMENT (QEAL)

{The 3udgment of the Bench aellvered by Hon'ble Shri PiuKy
Kartha, Vlce Chalrman(J))

This application has been filed under Section 19 of the
Administratiﬁe Tribunals -Act, 1985 praying thet the Tribunal
should direct the reSpondents to allow the'applicaﬁt to withdraw

his notice of vdl&ntary retirement dated 10,6,1989% He has also

24 The reSpondents have fIled their reply’ today cccordlng
to which, the appllcation for withdrawal of the notice made by
the applicant has been accepted by the reSpohdehts. ,Iﬁ view of
this, the applicant has cobﬁinued-in service,As such,there is:
ng:Gais e of grievance for hims

3. : As the rLspondents have accepted the prayur of the applicant
that his notice of voluntary retirement be allowed to w1thdrcwn,
noething survives in the preSenu appllcatlon and the same is

dismissed as having become 1nfructuous. The parties will bear

thel Wr, CoStsy o : Q
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